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IN THE CEN'l'RAL ADr-1INISTRATIVE TRIBUNAL , JAIPUR BE!-J:H 
JAIPUR. 

o.A.No.1057/92 Dt. of order: 20.9.'93 

: Applicant 

Vs. 

Union of India & Ors. : Respondents 

None present on behalf of applicant 

Mr .s .s. Hasan : Counsel for respondents. 

CORAH 

Hon'ble Mr.,Justice D.L.Mehta, Vice Chairman 

Hon 1 ble I'1r. 0: P. Snarma, I~mber { Adm. ) • 

PER HON' BLE .MR .J'f.E.TICE D .L. MEHTA, VICE CHAm.MAN. 

Heard the learned counsel for the respondents 

' and perused the records. The applicant was transfe-

rred from the oopt of Fitter to Time Keeper on ad hoc 

basis vide order 9.10.87 (Annx.A-3). In the reply, 

it has been stated that the applicant was placed 
Cl")\. 

only on ad ·hoc basis .to the duty of Time Keeper and 
~ 

he had a lien on the substantive post on the equal 

grade. The applicant was not absorbed as Time Keeper 

and for this reason the word'~darth 1 or ad hoc has 

been used in the order. For the reasons mentioned 

above we do not find any force in the o.A. The s~me 

is re j ected • Parties to bear their own costs. 

<o.P.~ 
1'1ember (Adm) 
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